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Confiscation of Assets of Smonfcn
799. SHRI V. M. SUDHEERAN: 

Will the Minister of FINANCE AND 
REVENUE AND BANKING be pleased 
to state:

(a) the particulars of the ill-gotten 
assets of the smugglers and whether 
any action has been taken by Govern­
ment to confiscate the same; and

(b) if so, what?
THE MINISTER OF FINANCE 

AND REVENUE AND BANKING 
(SHRI H.M. PATEL): (a) and (b). 
There are reasons to believe that pro- 
parties of the aggregate estimated 
value of Rs. 23.86 crores including 
movables worth Rs. 13.23 crores and 
immovable property valued at Rs. 
10.63 crores have been illegally ac­
quired by persons to whom the Smug­
glers and Foreign Exchange Manipu­
lators (Forfeiture of Property) Act,

1976 applies. Orders have already 
been passed by the Competent Autho­
rities appointed under the Act declar­
ing that movables worth Rs. 2.40 
crores and immovable property valued 
at Rs. 1.57 crores stand forfeited to 
the Central Government free from all 
encumbrances. Proceedings for simi­
lar action have been initiated in res­
pect of the remaining properties.

Adverse Impact of Central Excise’s 
Simplified Procedure

800. SHRI BHAGAT RAM: Will the 
Minister of FINANCE AND REVE­
NUE AND BANKING be pleased to 
state:

(a) whether Government are aware 
that due to the Central Excise’s simpli­
fied procedure that small scale indus­
tries are being ruined since the in­
troduction of this procedure on 1st 
April, 1976; and

(b) whether Government are con­
sidering to bring a change in this pro­
cedure?

THE MINISTER OF FINANCE 
AND REVENUE AND BANKING 
(SHRI H. M. PATEL): (a) No, Sir. 
The scheme has been generally well 
received by the small manufactures, 
and out of approximately 20,000 eli­
gible units, about 12,000 are at pre-

* sent working under this procedure.

The Simplified Procedure is a 
growth-oriented scheme. It has help­
ed the small units by simplifying ex­
cise formalities and by permitting in­
crease in their production upto 50 per 
cent, without incurring any additional 
duty liability.

The Simplified Procedure was intro­
duced with effect from 1st March,
1976. Over 1000 of the units which 
opted for this procedure have record­
ed substantial growth in their produc­
tion ranging from 50 per cent to over 
100 percent.




